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floor of the House and the Govern- TTET ® wAw FAF A1z aowE feg | owe-
ment agreed to waive this compulsory feomer arre W R} wrow ® wm o oswaE
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the justification on the part of the wrfer W wra & amq fom Wi F ogw ¥
the Government to impose one compul- TR FATET & IAET A w1 ey wfem 1
sory paper, to be written in any one mﬂ‘;mfﬂ%%stm st & ﬂﬂ'ﬁ;‘lﬂ_::

8 +he : i TEUE AT
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Eighth Schedule of the Constitution on
the Indian Nepalese only? This one-
sided decision of the Government has
greatly agitated the minds of the
Indian Nepalese, whose unquestioned
loyvalty to the country is known to ali
I would like to urge upon the Gov-
ernment to rise to the occasion and
see that the “Right of equality”, as
enshrined in the Constitution, is not
violated, and extend the benefit of
writing in English in one compulsory
paper till such time when our people
learn to write in any one of the langu-
ages mentioned in the Eighth Schedule.
In reviewing the stand of the Govern-
ment on the subject referred to herein,
it will not only be doing justice to the
Indian Nepalese but, at the same time,
the Government will be honouring the
safeguards provided by article 13(1)
of the Constitution of India. I am sure
that the Government will take sericus
note of it and come forward with a
reasonable statement on the floor of
the House at the earliest.
(xi) REPORTED CHEATING OF PEOPLE EY
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(xii) REPORTED APPOINTMENT OF JUDGES
IN GUJARAT HicH COUHT IN COMN-
TRAVENTION OF THE RECOMMENDA -
TION OF THE CHIEF JUSTICE OF
GUJARAT.

SHRI ANANT DAVE (Kutch): Mr.
Deputy-Speaker, Sir, with your per-
mission, I would like to raise the fol-
lowing matter under Rule 377:

That the Chief Justice of Gujarat
High Court has threatened to resign on
the ground of wrong policy adopted by
the Central Government to fill the va-
cancies of six posts in Gujarat High
Court.

It is a very serious issue. When the
Chief Justice has recommended the
names for High Court Judges, Judges
are not taken up, but those who have
shown some favour towards Emergen-
cy are taken as Judges. The proce-
dure as per Constitutional Article 217
is Chief Justice has a constitutional
right of being consulted.

(1) Can a person regarded not fit
by the Chief Justice of a High Court

be appointed as a Judge of the High
Court?



